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NHRC takes suo motu cognizance of spurious liquor deaths in Punjab

https://theprint.in/india/nhrc-takes-suo-motu-cognizance-of-spurious-liguor-deaths-in-
punjab/2011850/

Five people died and another five are in the hospital after consuming spurious liquor in
Gujran village, Punjab.

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu
cognizance of the deaths of five from consumption of spurious liquor in Gujran village,
Punjab, in the intervening night of 19 to 20 March 2024.

The commission has called for a detailed report from the Chief Secretary and the
Director General of Police, Punjab, including the status of the FIR registered by the
police, medical treatment of the victims, and compensation if any, granted to the
aggrieved families.

It has further requested the Director General of Police to submit a report within four
weeks. The report should also mention the action taken against the officers responsible
for the incident.

Citing a media report, NHRC said the victims had consumed spurious alcohol on 18
March. They were rushed to the hospital when their condition deteriorated.
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India News | NHRC Issues Notice to Punjab Govt over 5 Deaths in
Sangrur Allegedly Due to Spurious Liquor

https://www.latestly.com/agency-news/india-news-nhrc-issues-notice-to-punjab-govt-
over-5-deaths-in-sangrur-allegedly-due-to-spurious-liquor-5838674.html

https://www.republicworld.com/india/nhrc-issues-notice-to-punjab-govt-over-5-deaths-in-
sangrur-allegedly-due-to-spurious-liquor/

Get latest articles and stories on India at LatestLY. The National Human Rights
Commission on Friday issued a notice to the Punjab government over the reported
death of five people after consuming spurious liquor in Sangrur district.

New Delhi, Mar 22 (PTI) The National Human Rights Commission on Friday issued a
notice to the Punjab government over the reported death of five people after consuming
spurious liquor in Sangrur district. The commission has sought a report within four
weeks.

"The NHRC has taken suo motu cognisance of a media report that five persons died
after consuming spurious liquor in Gujran village in Sangrur District, Punjab on the
intervening night of 19-20 March 2024. Reportedly, another five persons are undergoing
treatment at the hospital," an official statement by NHRC said.

The Commission has observed that the contents of the media report, if true, amount to
serious issues of violation of the human rights of the victims.

"Apparently, the incident shows the negligence of the local administration and the state
government in prohibiting the sale and consumption of spurious liquor. Accordingly, it
has issued the notices to the chief secretary and the director general of police, Punjab
calling for a detailed report in the matter at the earliest but not later than four weeks,"
the Commission said."The report should include the status of the FIR registered by the
police, medical treatment of the victims and compensation if any, granted to the
aggrieved families. The Commission would also like to know about the action taken
against the delinquent officers, responsible for the incident," it added.According to the
media report, the victims had consumed the spurious alcohol on March 18, 2024. They
were rushed to the hospital when their condition deteriorated.
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Sangrur hooch
tragedy toll
mounts to 16

Patiala: Eight more people
died on Friday after drink-
ing spurious liquor in San-
grur, Punjab, on Wednes-
day, taking the death toll to
16. Police have arrested
eight people, four of whom
werearrested on Friday.

The National Human
Rights Commission has
taken suo motu cognisance
of the deaths and observed
that the “contents of the
media report, if true,
amount toseriousissuesof
violation of the human
rights” of the victims. It
has issued notices to the
Punjab chief secretaryand
DGP calling for a detailed
report at the earliest.

Several others are un-
dergoing treatment at vari-
ous hopitals. Tnn
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NHRC Issues Notice To Punjab Govt Over 5 Fatalities From Spurious
Liquor Reported In Sangrur District

https://www.freepressjournal.in/india/nhrc-issues-notice-to-punjab-govt-over-5-fatalities-
from-spurious-liquor-reported-in-sangrur-district

According to the media report, the victims had consumed the spurious alcohol on 18th
March, 2024.

The National Human Rights Commission, NHRC, India has taken suo motu cognizance
of a media report that five persons died after consuming spurious liquor in Gujran village
in Sangrur District, Punjab in the intervening night of 19th-20th March, 2024.
Reportedly, another five persons are undergoing treatment at the hospital.

NHRC Deems Spurious Liquor Tragedy

The Commission has observed that the contents of the media report, if true, amount to
serious issues of violation of the human rights of the victims. Apparently, the incident
shows the negligence of the local administration and the State government in prohibiting
the sale and consumption of spurious liquor.

Accordingly, it has issued the notices to the Chief Secretary and the Director General of
Police, Punjab calling for a detailed report in the matter at the earliest but not later than
four weeks.

NHRC Report On Status of FIR, Medical Treatment, Compensation & Action Against
Delinquent Officers

The report should include the status of the FIR registered by the police, medical
treatment of the victims and compensation if any, granted to the aggrieved families. The
Commission would also like to know about the action taken against the delinquent
officers, responsible for the incident.

According to the media report, the victims had consumed the spurious alcohol on 18th
March, 2024. They were rushed to the hospital when their condition deteriorated.
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https://hindi.theprint.in/india/nhrc-issues-notice-to-punjab-government-on-death-due-to-
spurious-liquor-in-sangrur/674940/

https://www.aaijtak.in/india/punjab/story/sangrur-liquor-case-8-people-died-again-due-to-
poisonous-liquor-8-accused-arrested-so-far-Iclcn-1904417-2024-03-22
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NHRC core-group meeting on
the Right to Food held

0

NHRC, India organised a core highlighted the importance of the
group meeting on the Right to  PDS in serving over 80 crore citi-
Food with a focus on the PDS. zens of India and its effectiveness
Chairing the meeting, NHRC in addressing the specific nutri-
Member, Vijaya Bharati Sayani tional needs of vulnerable groups.
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Cuncolim bypass to
not harm bldgs: CM

Times News NETWORK

Margao: Chief minister
Pramod Sawant has reas-
sured the residents of Cun-
colim that the proposed by-
pass will not harm any
structures in the area.

He emphasised Vi
the ongoing efforts '
to speed up the ex-
pansion of NH 66.
The assurance was
given during a re-
cent meeting with lo-
cal traders as part of BJP’s
campaign for the upco-
ming Lok Sabha polls.

Responding to con-
cerns raised by some resi-
dents about potential dis-
placement due to the by-
pass, Sawant addressed the
issue directly. Opposition
leader Yuri Alemao had
earlier urged the govt to se-
lectabypassrouteon NH 66
that would not impact the
homes of the people in
Cuncolim.

Sawant further said he
has already directed the re-
levant departments to pro-
mptly tackle air and water
pollution at the Cuncolim
industrial estate, ensuring
aresolution by April.

Recently, residents sta-
ged a candlelight
rally to protest pol-
lution at the in-
dustrial estate and
the govt’s lack of
response to their
memorandum.

They also conducted an
‘inspection’ of the indust-
rial estate's units to identi-
fy pollution sources and
initiated a signature cam-
paign calling for action to
curb pollution.

A resident also lodged a
complaint with the Natio-
nal Human Rights Com-
mission against the chair-
personof the Goa State Pol-
lution Control Board alle-
ging negligence in
controlling pollution.
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Hooch Tragedy: Death toll in Sangrur rises to 14, two more arrested

PNS M CHANDIGARH/SANGRUR

he death toll from the sus-

pected consumption of spu-
rious liquor in Sangrur district
has climbed to 14, with six more
fatalities reported on Friday.

Following the tragic incident,
law enforcement authorities have
intensified their efforts, leading
to thearrest of two additional sus-
pects. With these apprehensions,
a lotal of six individuals have
been detained in connection
with the case.

Earlier on Thursday, the
police had discovered large quan-
tities of ethanol and raw materi-
als utilized in the production of
alcohol, hinting at the clandestine
operation behind the illicit liquor
trade.

Deputy Inspector General of
Police Harcharan Singh Bhullar
said: “Fourteen people have died
in this incident so far. We have
made two fresh arrests in the case.
Investigations are on and culprits
will not be spared”

The police had earlier sug-
gested that the sale of spurious
liquor could be linked to attempts
to influence voters ahead of the
upcoming Lok Sabha elections.

The tragedy unfolded on
Wednesday when five individu-
als reportedly lost their lives
after consuming the toxic brew,
while several others were rushed

Lo hospitals. The situation took a
turn for the worse on Thursday
when three more victims suc-
cumbed to their ailments while
undergoing treatment at Patiala’s
Rajindra Hospital. In the latest
developments, two more [atalities
were recorded late Thursday
night, followed by four more
deaths on Friday morning, bring-
ing the total fatalities in the inci-
dent to a distressing 14. While
most of the casualties occurred
in various villages under the
Dirba block of Sangrur, addi-
tional deaths were reported from
the Sunam area, underscoring the
widespread impact of the tragedy
across the district. Authorities
remain vigilant as investigations
continue, aiming to identify all
those involved in the illegal
liquor trade and to prevent fur-
ther tragedies of this nature from
occurring in the future.

Punjab Finance and Excise
and Taxation Minister Harpal
Singh Cheema, who is under fire
from the opposition over the
deaths in Gujran village which
falls in his Dirba assembly con-
stituency, had on Thursday said
that whosoever responsible for
this incident will not be spared.

Meanwhile, the Congress
and the Akali Dal hit out at the
AAP government over the
Sangrur hooch tragedy with
SAD president Sukhbir Singh

Badal demanding a judicial probe
into the tragedy, while Congress’
Partap Singh Bajwa sought
Cheema’ resignation.

NHRC Nofice to Punjab Govt

Taking suo motu cognizance
of a media report, the National
Human Rights Commission on
Friday issued a notice to the
Punjab Government over the
reported death of five people after
consuming spurious liquor in
Sangrur  district.  The
Commission has sought a report
within four weeks. Observing
that the media report’s contents,
il true, amount to serious issues
of violation of human rights of
the victims, the Commission
stated, “Apparently, the inci-
dent shows the negligence of
local administration and the
state government in prohibiting
the sale and consumption of
spurious liquor. Accordingly, il
has issued the notices to the
Chief Secretary and the Director
General of Police, Punjab, call-
ing for a detailed report in the
matter at the earliest but not later
than four weeks,” the
Commission said.

“The report should include
the status of the FIR registered
by the police, medical treatment
of the victims and compensation
if any, granted to the aggrieved
families.
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Sangrur hooch tragedy toll
rises to 17 as 9 more succumb

NHRC Seeks
Report From
DGP In 4 Weeks

Bharat.Khanna
@timesgroup.com

Patiala: The death toll in the
Sangrur hooch tragedy in
Punjab mounted to 17 on Fri-
day after nine more people
succumbed to the toxic ef-
fects of spurious liquor con-
sumption.

The deceased have been
identified as Jarnail Singh
(50) and Harjit Singh (47) of
Gujjran village in Dirba divi-
sion and Gian Singh (32) of
Jakhepal village, Lacha
Singh (35), Budh Singh (68),
Safi Nath (70), Darshan
Singh and Darshan Singh 2,
all of Tibbi village in Sunam
division. Ravi, son of Desh-
ram, 25, belonging to Sunam,
died later on Friday evening.

The eight people, decla-
red dead till Thursday eve-
ning, included Bhola Singh
(55), Jagjit Singh (27), two
brothers Pargat Singh (40)
and Nirmal Singh (40), who
died on Wednesday.

Laddi Singh (27) of Gujj-
ran village, Gursewak Singh
of Uppali village, Kirpal
Singhand Kuldeep Singh (26)
of Dhandoli Khurd village
succumbed after being refer-
red to Government Rajindra
Hospital.

Several others have been
hospitalised and are under-
going treatment at govern-
ment hospitals in Sangrur
and Patiala.

Sangrur civil surgeon Dr
Kirpal Singh said that a total
of 33 patients were broughtto
hospitals, of which 15 were
still undergoing treatment
and two others have left ho-
spital in Sangrur and Patiala
during treatment.

He said earlier that so far

five patients at Government
Hospital in Sunam, six pati-
ents at Sangrur civil hospital
and five patients at Rajindra
Hospital in Patiala had suc-
cumbed to the infection. Ravi
died later.

Eight arrested till now

The police have arrested
eight people in connection
with the case, four of whom
were arrested on Friday.

While Pardeep Singh, So-
ma, Sanjhu, all of Jakhepal
village, and Arshdeep Singh
alias Arsh of Rogla village
were arrested on Friday,
Manpreet Singh Mani and
Sukhwinder Singh Sukhi of
Gujjran village were arres-
ted on Wednesday.

Gurlal Singh of Ubhawal
village and his accomplice
Harmanpreet Singh of Tai-
pur village of Patran in Pati-
ala were arrested later.

The case against these ac-
cused was registered under
sections 302 (murder) and 34
of Indian Penal Code (IPC)
and 61/1/14 of Excise Act at
Dirba police station on the
statement of the wife of one
of the deceased.

Sangrur deputy commis-
sioner Jatinder Jorwal on
Friday said, “Sixteen people
have died so far. Five villages,
including Jakhepal, Tibbi,
Gujjran, Uppli, Dhandoli
Khurd have been affected so
far.”

Medical superintendent
at Government Rajindra Ho-
spital in Patiala Dr HS Rekhi,
said, “A total of 13 patients
were brought on referral to
our hospital of which five
had succumbed to injuries
and one of these hasbeendis-
charged. Those remaining
are undergoing treatment.”

Notably, the police clai-
med to have busted the gang
involved in this illegal trade
of spurious liquor and reco-
vered in huge quantities the

ol

Several Dalit forums have start

ed a protest near DC Office in Sangrur

for an indefinite period, demanding judicial probe into the matter

Protest near DC office

“everal Dalit organisations have staged protest near the
) Sangrur DC Office for indefinite period demanding judicial
probe in the matter, compensation for the deceased and victims
andaction against the erring excise and police officials for
negligence tostopillegal trade. Zamin PraptiSangharsh
Committee zone committee member Gurmukh Singh said, "We
had started a protest in front of the DC office Sangrur over these

demands."

spurious liguor and other
equipment being used for its
manufacturing and label-
ling.

Panel to submit report

A fact-finding committee —
comprising Dirba SDM, DSP,
SMO, excise and taxation of-
ficer and SHO — constituted
by the Sangrur deputy com-
missioner on Wednesday has
been asked to submit its re-
port within three days.

NHRC takes cognisance

The National Human Rights
Commission has taken suo
motu cognisance of the inci-
dent. It observed that the
“contents of the media re-
port, if true, amount toserio-
us issues of violation of the
human rights” of the vic-
tims.

“Apparently, the incident

shows the negligence of the
local administration and the
state government in prohibi-
ting the sale and consump-
tionof spuriousliquor,”itob-
served.

Accordingly, it has issued
the notices to the chief secre-
tary and the director general
of police, Punjab calling fora
detailed report in the matter
at the earliest but not later
than four weeks.

Bajwaslams CM Mann

After the report of six deaths
in Sunam came to the fore, le-
ader of opposition (LoP) Par-
tap Singh Bajwa on Friday
slammed Punjab chief mini-
ster Bhagwant Mann and ex-
cise minister Harpal Singh
Cheema for not taking the
matter seriously,

"As per some reports, six
people havedied in Sunam by
drinking somecontaminated

liquid. Seven more peopleare
said to be seriously ill. The si-
tuation seems to have been
deteriorating in the region.
Peopleof thearea put the bla-
me of deaths on spurious li-
quor. However, the excise mi-
nister is busy protesting aga-
inst the arrest of AAP natio-
nal convener Arvind
Kejariwal,” Bajwa said.

The senior Congress lea-
der said that the insensitive
attitude of the Punjab CM
can be gauged from the fact
that he still has not issued a
statement on the deaths in
Dirba caused by illicit liquor.

“It shows that the CM has
grown a thick skin,” he said.

"At a time when the pre-
sence of the CM is expected
amid the people of Punjab,
particularly with the people
of thehooch-affected area, he
is busy lodging a protest aga-
inst the arrest of the AAP su-
premo. It establishes that he
is not loyal to the people,”
Bajwa said.

‘Liquor mafia has direct
patronage of finance min’

Punjab Pradesh Congress
Committee president Amrin-
der Singh Raja Warring on
Friday said hooch tragedy
was avoidable had the admi-
nistration acted on time. He
claimed that liquor mafia
had the direct patronage of
state govtand there wasnofe-
ar of law in their minds.

Are they not operating
with impunity under this re-
gime, Warring asked after
meeting the victims of the
tragedy at a hospital. Punjab
finance minister Harpal
Singh Cheema has direct re-
sponsibility for the lives lost
and he must resign immedia-
tely, Warring said. “Bereaved
families are claiming that be-
cause of the lack of anambu-
lance a person could not be
brought to the civil hospital
intime,” Warring said.
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https://jantaserishta.com/local/punjab/5-deaths-due-to-poisonous-liquor-national-
human-rights-commission-sent-notice-to-punjab-3178399

https://www.bhaskar.com/local/punjab/patiala/news/10-more-deaths-due-to-poisonous-
liguor-in-24-hours-death-toll-18-31-undergoing-treatment-132764605.html
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